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Fferg=ET
e feoett, 3 wE, 2023

T, 2032(3F).—Fr21 THTE, TAFIO (F7&A0) afaf==rw, 1986 (1986 FT 29) Fir amwr 3 H
STLTIT (3) FTT Y= ATFAAT FT TN FEA TU ST GEA F OIS, ATTTI, G 2 F FTLAT. H.

1533(x), aa 14 fAd=aw, 2006 T TFIONT 7T TEFT F AewRTT TAEI0T A7 T T Fi
gt (R =0 =oeF 9= SFd AfSM=aT F21 47 2) & d9aeT § 797 TaY TAE0 THTHT
Frator srfe=or Sz (PR =0 =9 79T T, =S<RE F27 97 ) 1 B9 Fdr g, e

fRreferfar aeer g, -

1. =t gfte a1 aEe, qeTT,

=~ . > [ =
AT T T AaeTs, gar=a T390

M AT TiotET e forfiee 4w gt FTaTT atewrT, T zHmwr
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3. 2or, wETaor AT, S€TE gemee - =

2. TTTEF, SER1E % ALAR A7 Haed AT H T ATATAAT % THF i qE6 F J17 a9

F=TY o T og gTer A
3. TR, SERTE U SRl &1 TR FT A7 THT TORAT FT A0 F0 A1 37 A=A |
ARt g

4. TiterETor, =< g FAfRae =< w9 s F ooz atieEer g afa T/ 59
Troes wav Foms o afmty O o o wemm)um s ualt, =<iE wer e (i R w
ATLTT T F0T |

5. FEIT AEHT, TIEFHI, ST FT AgraaT F TAST F (o7 SERg 96T F T8 § U v,

(i) =, m= . o, Tt TUT ASAE AT, T ggur FEer -
e, AT w=or

(ii) Tt i i 3w, 5w o, Fewra Feat=mes, Rum=a y=or T

(iif) . AT FHT, THIMUE TTHAT 7 THE, T A TAS U TeATI7He, qT T,

. L% . . 2 LTI [
ATTT TEANSIE ATF SO T ST rs(t, TrEarer

(iv) TT. YOFT ST YA, TUTLALA, STUAT Tl T, TEATAT, ST HAST T,

(v) T ATEF. T, dere, RurdHz Atw e, gore Freatamery, $EE I

vi TT. AT G, ATF (TS T A F) IR, SIS A e
) =]
HE AT SFATATST, TSRS

(vii) TT. SO T IR, AT, RuTeHz aftw ateer, uwre HreatEamme, T

IR
(viii) Tt Tl ffg, o7 arew o, =EhE et T
(ix) oAt famer fardh, Sefae <, F0 sorer 7re, s9w aterdt o, e I
(x) srguor fesr R =< F wiaater (@) (@ ) L
(i) Tt THET T fEramr, SR vorw GELDE Il

6. THIUHT, ASE F ALAG AT TEEA TH ATATAAT & TATH H THTH ¥ qIEIE F A JT T
T o T o2 e A

7. 34t * e 7 7= F for-
(i) rfereor, SE g L At SETE F Jere 9 gee-

() =g =g F7 3 F B Terwel srew G e F wearEs 1 o 98 F
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(=) TEft oty & o agmEeefa aurere Faieor (S9reT) 9= Tse JS=T i G919 &
1T F1E aeTel AT AR TS o, AT IHF FIAFRIA F CTT ATEF, SR AT U AT
FERIE G AT 3T T, T4T

(i) =TT fUrser o= =7 o, Aeer a1 WTEFor, SERE 97 TR 0., S90s * Rt oft ager 7
Tt afaTe=T wearaF F T gl Jeary w2y i § AT TS Aemas At AT g, 9v 9
forfd & 7 o3 =7 U Tt gy geartAe B ot o F goatss i ater § vt
FENTE A7 UH .U HT. SASIE T S5F T THT F

8. T S A, SETE U TRt T WA FA G Ut gt # arer F3Iit of 39 ategEer §
EIRIEA S

9. T U FENE AT E SAvaTEe & MEid I 1 w0 A7 qeqe TorE wTHer § aEe iy
Y TS FT TATH FAT AT AT TAAERIT TF TG0 TgAT S TFam § TTTgAT 7 AT ATTHTT 2T |

10. SEHTE T ATHT, TTIFIT S48 AT TAZ T, FS5H8 F forw af~e=reas F =7 § F1 F+299 *
oro Gt arfereor v st w350 e 7t Gt @i g 9 w3t wrgraaT, S d@ra am-
qi=er, TR=gT @7 37 T FIAT AT D ST AT AT T F, ST FA

1. UTTerRTor, SENTE F FeTer AT It 99T U 2 U AT, SS0TE F qeTeT AT qSet i a5 Hir fi,

TATAT TT A¥ HEITE T S NE 79T TEHTT F (HAAT F ATEY TET (7 Fru |

[T, ¥ ArET 3-13/1/2023-415 7. I11]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 3rd May, 2023

S.0. 2032(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forests, mumber S.0. 1533(E), dated the 14™ September, 2006 (hereinafter referred to as
the said notification), the Central Government considers it necessary or expedient so to do, hereby constitutes the
State/UT Level Environment Impact Assessment Authority, Chandigarh (hereinafter referred to as the Authority,
Chandigarh) comprising of following persons, namely: -

()] Dr. Srishti Pal Vasudeva, Retired as Principal Chief Conservator of - Chairman;
Forests, Himachal Pradesh
(ii) Dr. R.S. Saini, Managing Director, - Member;

Green Economy Initiatives Private Limited & CEO Green Economy
Coalition Foundation

(iii) Director, Department of Environment, - Member-
Chandigarh Administration Secretary.

2. The Chairman and Members of the Authority, Chandigarh shall hold office for a term of three years from the
date of publication of this notification in the Official Gazette.
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3. The Authority, Chandigarh shall exercise such powers and follow such procedures as specified in the said
notification.

4. The Authority, Chandigarh shall take its decision on the recommendations of the State/UT Level Expert

Appraisal Committee (hereinafter referred to as the SEAC, Chandigarh) constituted for the Union Territory of
Chandigarh by this notification.

5. To assist the Authority, Chandigarh, the Central Government in consultation with the Government of
Chandigarh, hereby constitutes the SEAC, Chandigarh comprising of the following persons, namely: -

1) Dr. H.C Sharma, Retired as Principal Scientific Officer from Himachal - Chairman;
Pradesh State Pollution Control Board

(ii) Dr. Varinder Singh Kanwar, Vice Chancellor, Chitkara University, - Member;
Himachal Pradesh

(iii) Dr. Anoop Verma, Associate Professor and Head, School of Energy and - Member;
Environment, Thapar Institute of Engineering and Technology, Patiala

(iv) Dr. Alka Sharma Grover, Vice Chairperson, DAV Global School, - Member;
Patiala, DAV Managing Committee, New Delhi

) Dr. Y.K Rawal, Chairman, Department of Zoology, Punjab University, - Member;
Chandigarh

(vi) Dr. Neeraj Khatri, Scientist (Senior Principal Scientist)/ Professor at - Member;
Institute of Microbial Technology, Chandigarh

(vii) Dr. Daizy Rani Batish, Professor, Department of Botany, Punjab - Member;
University, Chandigarh

(viii) Dr. Devinder Singh, Pro Vice Chancellor, Chandigarh University - Member;

(ix) Sh. Dinesh Tiwari, Scientist E, Central Ground Water Board, North - Member;
Western Region, Chandigarh.

(x) Representative of Chandigarh Pollution Control Committee (CPCC) -  Member;
(Scientist E)

(xi) Scientist ‘SD’, Department of Environment, Chandigarh Administration - Member-

Secretary.

6. The Chairman and Members of the SEAC, Chandigarh shall hold office for a term of three years from the
date of publication of this notification in the Official Gazette.

7. In order to avoid any conflict of interest, -
(1) the Chairman and Members of the Authority, Chandigarh and SEAC, Chandigarh -

(a) shall declare to which consulting organisation they have been associated with and also the project
proponents;

(b) shall not undertake any consultation or associate with preparation of Environment Impact Assessment (EIA)
and Environment Management Plan for a project, which is to be appraised by the Authority, Chandigarh and
the SEAC, Chandigarh during their tenure; and

(ii) if in the past five years, the Chairman or any of the Members of the Authority, Chandigarh and SEAC,
Chandigarh have provided consultancy services or conducted EIA studies for any project proponent, in that event they
shall recuse themselves from the meetings of the Authority, Chandigarh and SEAC, Chandigarh in the process of
appraisal of any project being proposed by such proponents.

8. The SEAC, Chandigarh shall exercise such powers and follow such procedures as specified in the said
notification.

9. The SEAC, Chandigarh shall function on the principle of collective responsibility and the Chairman shall
endeavour to reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall
prevail.
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10. The State Government of Chandigarh shall notify an agency to act as Secretariat for the Authority, Chandigarh
and the SEAC, Chandigarh and the Secretariat shall provide all financial and logistic support including
accommodation, transportation and such other facilities in respect of all its statutory functions.

11. The sitting fees, travelling allowances and dearness allowances to the Chairman and Members of the
Authority, Chandigarh and the Chairman and Members of the SEAC, Chandigarh shall be paid in accordance with the
applicable rules made by the Government of Chandigarh.

[F. No.IA3-13/1/2023-IAIII ]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  naewe sian

MEENA

5
Generated from eOffice by TUNTUN KUMAR SINGH, ASO(TKS)-1A-Ill, ASSISTANT SECTION OFFICER, MOEFCC on 18/05/2023 11:20 AM



